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OFFICE OF THE SUB DIVISIONAL. MAGISTRATE (DWARKAJ 
GOVT. OF NCT OF DELHI SDM OEEICE COMPLEX, DWARKA, 

SECTOR-10, NEW DELHI-110075 
No .F.No. SDM/DW/2025-26/096793822/ y 2844 

2. 

S. No. 

3 

1. Sanction of the Competent Authority is hereby conveyed for Rs. 10,00,000/ 
(Rupees Ten Lac Only) for payment of on account of Fire Compensation in tavour 
of (Mrs. Ram wati Soni W/o Lt Mangat Ram Soni R/o B-43 Nand Ram Park, Uttam 
Nagar West Delhi-110059), Details are as under: 

01. 

Bill No, & date 

Mrs. Ram wati Soni W/o 
Lt Mangat Ram Soni 
R/o B-43 Nand Ram 
Park, Uttam Nagar West 

Delhi-110059 

1. Account No. 

Total Amount :- 10,00,000/- (Ten Lac On) 

2. IFSC Code No. : 
3. MICR Code 

SANCTION ORDER 

Payment through Cheque/NEFT/RTGS, details are as under: 

4. Bank Name 

5. Branch : 
6. PAN Number 

1. PAO-1, R.K. Puram, New Delhi 

PUNBO145010 

Date of incident 

14502191100901 

110024699 

08.04.2024 

No .F.No. SDM/DW/2 
025-26/096793822/ 

Copy to: -

Punjab National Bank 

Dated:- 03 O6 

Uttam Nagar (Milap Nagar) Delhi-110059 

EGEPS8733Q 

2. The sanction has been accorded in exercise of the powers delegated by the Finance 

Department, Govt. NCT of Delhi and in consultation with the accounts functionaries 

of the department. 

3. The expenditure involved on this account would be debitable to the Major Head 

(224502101939849) Natural Calamities for the year 2025-26. 

DD0 (South-West), Kapashera, New Delhi 

Amount to be paid 

Rs. 10,00,000/ 

4. This issues with the prior approval of District MagsUASe (SouthWest, Revenue 

Department at Para no.21/N, Page No. 6/N dated005202% 

Audit Office, Dte. of Audit, Delhi Sachivalaya, Delhi 

varka. New latte¥:-

New Deihi 

(HARSHIT SAINI) 

SDM (DWARKA) 

HARSHIT SAINI) 
SDM (DWARKA) trat 

IViS 

Wark 
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S.N 

1 

Fire Date 

08.04.2024 

BENIFICIARY 
NAME 

Mrs. Ram 
wati Soni 
W/o Lt 
Mangat 
Ram Soni 

ADDRES 
S 

MANDATORY INFORMATION REQUIRED FOR E-PAYMENT THROUGH Ger 

R/o B 
43 

Nand 
Ram 
Park, 
Uttam 
Nagar 
West 

DELHI SDM OFFICE COMPLEX, DWARKA, 
SECTOR-10, NEW DELHI-110075 

Delhi 
110059 

MOBILE 
NO./MAIL 

9810471044 

ACCOUNT NO. 

14502 191100901 

Dated:-o 3ort 

IFSC CODE 

PUNBO145010 

MICR CODE 

110024699 

Total 
Amount 

Magi istrate 
Uwarka NewDelhi 

AMOUNT 

10,00,000/ 

CR CO 

CATEGORY 

OF PAYMENT 

(Such as 
vendorlempl 

oyee etc.) 

10,00,000/ 

SDM DWARKA 
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iGe OF THE PR. SECRETA DV CUM pIVISIONAL COMMISSIONER 

REVENUE DEPARTMENT: GNCT OF DELHI 

S, SHAM NATH MARG, DELHI-110054 

(RELIEF BRANCH) 
F.1(87)/ Relief/Building Collapse2010/ 2663 

(i) 

L odlication of all earller orders/cireulars, the Govt. Of NOT Or 

Deli vide Cabinet Decigion No 2g08 dated February 28, 2020 and Cabinet 

GesiOn No. 2810 dated Mareh 8. 2020 has decided to enhance/revise the 

SCaue tor grant of ex-gratia relHef in vRrious eventualities, as per the detaus 

given below. 

(a) Death (Major) 

Fire and other Accidents (caused by individual or 

calamities): 

(b) Death (Minor) 
(c) Permanent Incapacitation 

Rs. 10,00,000/- in each case (1 Lakh 

ex-gratia shall be given to the family immediately and 9 lakh after 

documentation process is completed and approvals obtained.) 

(d) Serious injury 
(e) Minor Injury 
() Orphaned Children 

ORDER 

(a) Death (Major) 

(b) Death (Minor) 

Dated 05.03.2020 

Bomb Blasts, Communal Riots &s Other Riots, Terrorist Attacks: 

Rs.10,00,000/- in each case (1 Lakh 

ex-gratia shall be given to the family immediately and 9 lakh after 

documentation process is completed and approvals obtained.) 

(c) Permanent Incapacitation : 

(d) Serious Injury 
(e) Minor Injury 
() Orphaned Children 

Rs.5,00,000/- in each case 
Rs.5,00,000/- in each case 
Rs.2,00,000/- in each case 
Rs.20,000/- in each case 
Rs.3,00,000/- in each case 

natural 

Rs.5,00,000/- in cach case 
Rs.5,00,000/- in each case 
Rs.2,00,000/- in each case 
Rs.20,000/- in each case 
Rs.3,00,000/- in each case 
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Rili) Loss of Moveable Property (in riots): a) Animal (source of income/livelihood): {i) Farm Animal: 
(ii) Cart Animal 

(b) Normal Rickshaw 
(c) E-Rikshaw/E-Scooty 

than Jhuggles): 
(iv) Damage to residential unit (In riots/fire/natural calamities/ (othes 

(a) Total Damages 
the relief amount be disbursed as follows: 

1. Each floor shall be considered as a different residential unit and 

(b) Substantial Damage 

Cows, buffaloes, Sheeps 
Horses, Oxen, Camel 

(c) Minor Damage 

Rs.5,000/- each 

lakh for damage to structure shall be divided among the owner(s) of the floor and Rs. 1 lakh for loss of household items shall be divided among occupant(s)/ tenant(s) of that floor. 

lakh for damage to structure shall be divided armong the owner(s) of the floor and Rs. 50,000/- for loss of household items shall be divided among occupant(s) / tenant(s) of that floor. 

Damage to Schools during riots: 

b) Schools with enrolment 

Rs.25,000/- each 
Rs. 50,000/-each 

al Schools with enrolment upto 1000 students: 
Rs. 10,00,000/ -

2. An immediate relief of Rs. 25000/- will be released for each floor for loss of household items. This amount shall. be divided among occupant(s)/tenant(s) and shall be adjusted from the final ex-gratia compensation , amount arrived at after due diligence by the authorized officer and approval of the competent authority. 

Rs.5,00,000/- (Rs. 

3. In case of riots, for tenant(s)/house owner(s) who have lost 
household goods not through fire but through looting/ theft, compensation of Rs.1 lakh per residential unit for complete looting/ theft and Rs. 50,000/- for partial looting/ theft shali be provided. However, in all such cases, furnishing of copy of FIR shall 
be mandatory. 

more than 

Rs.2,50,000/- (Rs. 2 

Rs.25,000/ 

Rs.5,00,000/ 
1000 

4 

students: 
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Darmage to uninsured commercial property/commercial ardeies in riots/ ire natural calamities/ lother than Jhuggiesll 
50% of the loss up to a maximum of Rs. 5,00,000/ This category shall also include cases of looting /theft/ loss of articles in an uninsured Commercial property. However, in all such cases, furnishing of copy of FIR shall be mandatory. 

Reliel in case of damage to jhuggies (in case of riots/fire/etc.) shall be 
provided as per Cabinet Decision No. 2295 dated 24.02.2016 and 
Order No. F.1(87)/Relief/Building Collapse/2010/3589-97 dated 
20.10.2016. 

The Pr. Secretary (Revenue) & Divisional Commissioner, Delhi and 

District offices each have been allotted budget under their respective 
heads of Accounts- Major Head 2245 Relief" on account of Natural 

Calamities to meet the expenditure on payments of gratuitous relief, 
tentage, food etc. In cases of natural calamities like fire, bomb blast, 
earthquake, riot etc. 

The powers to sanction of relief to the victims have already been 

delegated to all the Deputy Commissioners, being Head of Department in 
all cases in accordance with the scale approved in the order to ensure 
timely disbursal of Relief vide order no. F.1(87)/Relief/ Building 

Collapse/2010/09 dated 04.01.2012. 

(MITHLESH GUPTA) 
SUB DIVISIONAL MAGISTRATE-I (HO) 

No. F.1.1(87)/Relief/Building Collapse2010/&663 

Copy for information and aecesary aotion to : 
Datodssba 

1. The Pr. Secretary to H.E, Lt. Governor, Delki, Raj Niwas, Delhi. 

9 The Addl, Secretary to Hon'ble Chief Minister, Delhi Sectt.. Delhi. 

3. The Secretary to Hon'ble Deputy Chief Minister, Delbi Sectt. Delhi 

3. The Secretary to Hon'ble Minlster of Revenue, Delbi Sectt., Delhi. 
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4. The Staff Officer to Chief Secretary, Delhi Sectt., Delhi. 

5. The Pr. Secretary (Home), GNCT of Delhi. 
6. The Pr. Secretary (Finance), GNCT of Delhi. 
7. The PS to Pr. Secretary (Revenue), GNCT of Delhi. 

8. All Dy. Commissioner (Revenue), GNCT of Delhi/New Delhi. 
9.Al ADMs/SDMs/ Executive Magistrate/Te hsildars, GNCT of Delhi. 
10. Guard Flle, 

sl3|2 

(MITHLESH GUPTA) 
SUB DIVISIONAL MAGISTRATE-II (HÌ) 
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